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DR. PRATAP CHANDRA CHUN- 
DER: It is quite possible that there 
may be some cases of violation of the 
rule which have to be followed up. 
That is why I submitted to you, Sir, 
and through you to the House that if 
specific cases are brought to our 
notice we shall certainly look into 
them.

MR. SPEAKER: Next question.

SHRIMATI PARVATHI KRISHNAN: 
It is an important question. I want 
to put a supplementary.

MR. SPEAKER: I have already 
passed on to the next question. He 
has already got up.

SHRIMATI PARVATHI KRISHNAN: 
You are neglecting women, Sir. It is 
an important question:

MR. SPEAKER: I don’t think I will 
commit that mistake, madam.

SHRIMATI PARVATHI KRISHNAN: 
Just one supplementary.

MR. SPEAKER: No, please, I am 
very sorry. He has already got up. I 
dirt not seo her getting up at all. 
Otherwise I wrould have allowed. All

SI. Name of the State
No.

1 Andhra PraJcsh

2 Assam *

3 Bihar

4 Gujarat

5 Haryana

6 Hiamchal Pradesh *

7 Jammu 8c Kashmir *

8 Karnataka

9 Kerala *

the time they were discussing between 
themselves, when I looked at that side. 
Anyway, he has got up and we have 
moved on to the next question.

Slam Clearance

•107. SHRI V. M. SUDHEERAN: Will 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state what
amount has been spent in different 
States, particularly in Kerala State, 
on slum clearance during the last 
three years?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY & REHA-
BILITATION (SHRI SIKANDAR 
B A W frP ^ A  statement is laid on the
Table of the House.

Statement

The Expenditure incurred by the 
various State Governments on S3um 
Clearance/Improvement during the 
three financial years ending 1976-77, 
based on figures given by the State 
Governments in their Annual Plan 
documents for the year 1977-78, is 
given below: —

Expenditure (Rs. in lakhs''

1974-75 1975-76 1976-77
(Acutal) (Actual) (Antici-

pated)

28-30 31*00

60-20 37*54 47*oo

1*45
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SI.V A Name of the State Expenditure (Rs. in lakh*)

^ 7 5 -: 6
(Actual)

197^*77
(Antici-
pated)

10 Mudhya P r a d e s h ..................................... 1*70 0*90 4 * i 6

I I M aharashtra.............................................. 8*50 10*28

n Maitipur . . . . . • • •

13 Maghalaya

14 N»giland

15 Ori*a . . . . . .

16 Punjab •

17 Rau,&than 3’ 53 i-*4 5*oo
18 Sikkim • • * 0*45
19 Tamil M»du • 4*X)*oo 3^5*20 360*00
20 Tripura
21 Uttar PraJesh 1 * oc 1*00 5* 50
22 West Bengal • •

Tv/ra 527* 414-t S 4ftS * 84

As will be seen, Kerala State has 
not made any provision for slum 
clearance from the funds provided for 
'Housing' in the St.tto PLm.

SHRI V. M. SUDHEERAN: Sir. I 
would like to know whether ^ny re-
presentation has been received in thi* 
regard from the Government of 
Kerala and it so, what action has been 
taken so far.

SHRI SIKANDAR BAKHT: No . Sir.

SHRI K. A. RAJ AN: Mr. Speaker. 
Sir, the Government of Kerala have 
submitted a comprehensive scheme on 
the slum clearance. I want \a know 
whether he is aware that this scheme 
has been cleared by them or not. What 
is the position?

SHRI SIKANDAR BAKHT: I am cer-
tainly not awar# of i t

Sf'TTJPT fo  fsfKR 7THT W  WT *  *nf
nm  P. *?.t % 
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SHK1 TULSIDAS DASAPPA: 1
wuiii to know t;o;n the hon. Minister 
as to what happened to the previous 
scheme envisaged by the Central Gov-
ernment to provide sufficient funds for 
the scheme of slums clearance in 
places like Bangalore...

MR. SPEAKER: Just now the hon. 
Member went to Bihar. Now you 
have gone to Mysore. The question 
here is about Kerala. In that case 
this question will have to ■ cover all 
.the places in the com  try.
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SHRI TULSIDAS DASAPPA: I
#©uld like to know from him as to 
what happened to the scheme of pro-
viding funds for the States in this 
matter.

SHRI SIKANDAR BAKHT: Thh>
scheme which was started in 1956 was 
discontinued at the end of the Third 
Plan, that is, in 1969. But, in 1972, 
there was another scheme which had 
been included in regard to the En-
vironmental improvement in only 
about twenty cities. Further, the 
scheme i*; that for this purpose, the 
States will get 100 per cent grant in 
undertaking the projects of environ-
mental improvement and 20 cities have 
been selected for that purpose.

SHRI RATANSINH RAtfDA: Will
the Minister of State be pleased to state 
what is the allocation that has been 
made in .the City of Bombay?

MR. SPEAKER; Now' you want to 
cover the whole of India.

SHRI SIKANDAR BAKHT: Sir, I 
do not have information with me.

DR. SUSHILA NAYAR: I want to 
know from the hon. Minister about 
the broad outline of slum clearance.
Is it that the people who are remov-
ed from the slums ar'‘ to be taken lar 
away or a better type of housing is 
to be provided to them in places close 
to the places from where they art 
displaced so that they can earn their 
living where there is a possibility of 
doing so.

SHRI SIKANDAR BAKHT: The
Slum Clearance Scheme provided for 
re-housing the people on sites closer 
to their place of business.
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MR. SPEAKER: Next question.

SHRI KAN WAR LAL GUPTA: The 
Minister just now stood up to answer 
my question.

MR. SPEAKER: I called the other 
gentleman only after the Minister sat. 
He s^id that he did n°t have the 
figured and so he could not answer 
that. No minister can do that.

SHRI SIKANDAR BAKHT: I can 
only add as to what the programme 
of slum clearance is. Under the Slum 
Clearance Scheme, in Delhi, they are 
done under a Central Act known as 
Slum Rreas Improvement .Act, H‘56. It 
provide? for the declaration of areas 
as slums areas, improvement of build-
ing unfit for human habitation, decla-
ration of any slum area as an area to 
be cleared for huildinc. tall buildings 
and those buildings which are recog-
nised by the competent authority as 
not fit for human habitation and hand-
ing over back as fit for human habita-
tion after the necessary repairs are 
carried out; clearance of land which 
is adjacent to or close to the slum for 
e>v*cuting the w ork ,..

MR. SPEAKER: Thai is all right. 
You n f̂cd not go on now.
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